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(iv) RerORTED FORCIRLE OCCUPATION OF
Aburr Livemacy CeNtREg OF SHA-
KURPUR, New DzLux RuN By Wo-
MEN'S MUTUAL ATp SocEry

SHRIMATI V. JAYALAKSHMI
(Sivakasi): Mr. Speaker, Sir, with
your permission, I would like to
Taise the following matter of urgent

public importance in the House under
rule 377,

Women’s Mutual Aid Society js an
organisation which has been running
fifty centres of adult literacy in the
Jhugi-Jhopri colonies for the last
eight years with grantsfrom the Gov-
ernment of India, In addition they
are running Balwadis and some craft
classes also. They have got teachers
trained for adult education with the
help of the Polyvalent Adult Educa-
tion Centre. 4000 women have been
issued cerlificates so far by Begum
Abida Ahmed. The DDA allotted two
rooms tenements in 43 localities to
conduct the programme of adult hte-
racy for women, craft centres and
Balwadis and they are running them
successfully.

Recently, in Shakurpur, all the
centres which helong to this Society
have been forcibly occupied by Shri
Devender Swaroop, Lecturer, D.AV.
College, Evening Wing, Lgjpat Na-
gar. The boards have been remov-
ed without their permission; 14 sew-
ing machines and the library of three
hundred books have been taken over
by them and they have rcfused ‘o
give them back.

They have misguided the teachers
who belong to the Women's Mutual
Aid Society and with their help, they
are carrying on the classes in the
schools accupied by them.

In Madhipur Block also, the people
belonging to the same group, who
foreibly occupied the schools earlier,
have again occupied the centres run
by the Society and have opened what
is called a Medical Store.
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As this organisation i3 run by wo-~
men, they neeq protection.and I would
urge upon the Government to take
immediate action in this regard,

(v) REPORTED siaNs op BENDING AND

CoLrLarse OF Sun TEMPLE AT Ko.
NARK, ORISsA

SHRI SIVAJI PATNAIK (Bhuba-
new.mr): Sir, I wanted a Call At
tention motion to be admitted on this.

With your permission, under rule
377, I want to raise the following mat..
ter of urgent public importance.

The world famous Sun Temple at
Konark in Orissa has shown signs of
bending ang collapse. Already, a big
stone hag fallen to the ground form
the inside top on 4th August, This
temple is a2 monument of Indian arg
and sculpture situated in the eastern
coast 1 Puri District of Orissa which
was built 1300 years back. Every
stone of this temple is a master-piece
of art. Already many statues have
been removed from thijs temple to the
National Museum in Delhi. Some are
stolen, Yet whatever remains and
particularly this temple is a wonder
in the world’s art and sculpture.
Enough steps were not taken to main-
tain it with the advice of specialists
on the matter. The renowned Archeo-
logist, Dr. D, P. Ghose hag opined
that because of the adverse effect of
atmosphere in the sea-coast and in
the absence of proper maintenance,
the temple has shown signs of collapse
and he has advised that on this mat-
ter, the advice of the UNESCO be
taken. A team of specialists from
UNESCO should be required to study
the matter, Another specialist, Sri D.
K. Chakravorty has opined that be-
cause of the saity atmosphere and
sand-storm, this temple is decaying.
In order to keep itself free from such
adverse atmosphere, long-term as
well as short term measures may be
taken. Still another Archeologist, Shri
P. C. Dasgupta has advised that a big
protective umbrella gver the temple
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is required in order to maintain it.
The Government of India has not yet
taken enough steps in this matter.
This temple attracts a good number
of tourists to our country. Leaving
aside this economy parts, this temple
which is a part of our cultural history
requires the immediate attention of
the Union Government for its preser-
vation. I, therefore, urge upon the
Government to take immediate steps
to get a team of specialists from the
UNESCO and act as per their advice.
I also urge upon the hon. Minister to
visit the place as early as possible
so that he can acquaint himself with
the problem and take necessary steps
at an early date in this regard.

SHRI JYOTIRMOY BOSU: I want
half a minute, Sir. The other day I
gave a notice, and your secretariat
official came and said, under your
direction, that I could give notice un-
der rule 377, This 1s about the publi-
cation in the Sunday Standard that
MPs are lobbying tor a polyester firm
in Ahmedabad. I would not mention
the name—it js D. Ambani; I do not
want to mention that. The question is
this. After that, I have given notice
under rule 377 again as per your di-
rection, but it is not being admitted..

MR. SPEAKER: Which is not being
admitted?

SHRI JYOTIRMOY BOSU: On the
front page they have said that the
MPs are lobbying....

MR, SPEAKER: Please tell me
what I have not admitted, I do not
know what you are saying.

SHRI JYOTIRMOY BOSU- This is
about a news item where it has been
alleged that the MPs are lobbving for
a polyester firm of Ahmedabad.

MR. SPEAKER: You want to make
a statement without making it accord-
ing to rules. I will look intp the mat-
ter,

AUGUST 10, 1978

Conastitution
(45th Amdt.) Bill

SHRI JYOTIRMOY ROSU: I am
most grateful to you, Sir,

SOME HON. MEMBERS rose—~

MR. SPEAKER: Whoever wants to
discuss anything about his notice,
may please come and discusg with me.
1 am available to everybody for dis-
cussion, 1 may be able to select for
today or tomorrow; I have some limi-
tations.

ft wm ow (feeelv) ¢ @ g ke
e Wi 3

MR, SPEAKER: What is your point
of order?

stwm tm fraw 377 & Wi
ytw WX ¥ e A urefagy N QuTe
wor & afew o wmaq G WY fear &
d ware &% faA1 ¥ SRR & AT F. .
(vawam™ )

MR. SPEAKER. I have allowed five
Members yesterday also.
W oww oW AW A g wr A
gars fear ¢

MR. SPEAKER: Mr, Bhagat Ram,
you are making a mistake. Yesterday
five Members were selected One of
the Members was absent. I did not
ask him to remain absent,

ft mee ot (fafr) & W fraw
377 o1 Afen g A faa ¥ T @y
F ! % TIGAT W W oAt ¥ )

MR. SPEAKER: You may have to
wait for another three days or 30 days.

12.53 hrs,

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd,

Cravse 3—(AMENDMENT OF ARTICLE
22)—Contd.

MR, SPEAKER: Now we take up fur-
ther clause-by-clause consideration ot
the Constitution (Forty-Fifth Amend-
ment) Bill,



